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^  IN the CEhTRAL nDillNISWATIUE TRIBUNAL
PRINCI0AL BENCH
NEU DELHI.

O.A. No. 12.3T/9S Data of decision ^.6.96
m 1220/96

Mnn'hie Shri S .R . Adige , i'lamber (A) .
Hon'ble Smt.Laks'nmi Suaminathan,^ riember (

S /Shri ■

1, Krishan Singh .
Badli Singh "
Delhi l^ilk Scheme, Neu Delhi.

2, Sushil, Badli Worker,D./I.S., '
Neu Delhi

3, Cyan Chand, Badli Worker
D.rl.S.jNeu Delhi.

4, Charan Dass, Badli .
Delhi i^ilk Scheme, Neu Delni.

5, Wijay Kumar, Badli
Delhi I'lilk Scheme, Neu Delhi.

6, Subh Narain, Badli Worker,
Delhi Milk Scheme, Neu Delhi.

7, Keshar, Badli Worker, .
Delhi Milk Scheme, New Delhi.

8, Dai Sir, Badli Worker, . ■
Delhi Milk Scheme, New Delhi.

9, Bamesh Kumar, Badli Worker, _
Delhi Milk Scheme, New Delhi.

IG.Maman Chand, Badli Worker,
Delhi Milk Scheme, New Dexhi.

, 11.Deep Chand, Badli Worker,
Delhi Milk Scheme, New Delhi,

C/n 3 h. R . S .R aw at, Ad woc ate n ^2^51/1 7^1 2, New Patel Nagar ,N/Delhi ..• Applic
(By Aduocate Shri R«S. Rawat ) . ,

Us. 'r

1. Union of India,through the
Secretary to the Govt.of India,
Ministry of AgriculturejDepar tment or
A.H.(3c Dairying),Krishi Bhawan,
Nejw Delhi.-

2. The General Managerj „ , ,
Delhi Milk Scheme',West Patel Nagar,
Ne-w Delhi.

,,, Respondents

•  0 R/D E R (■ORAL)
'(Hon'ble" Shri-lS.R. A dige, Me;mber (A). ^ '

The applicants cbunsel Shri Rawat has stated
that the applicants representation dated 2-2-4 96
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still remains to be disposed of,

2. That/_ir so, this 0. A. be disposed of ui th a direction -
to the respondents- to dispose of the applicants,

representation dated 22.4.96 by a detailed and speaking
order under intMation to the applicants uithin three ■

months fro™ the date of receipt of a copy of this order,
resereing the liberty to the applicants that.if any
grievances still surviues thereafter, jt uill be open to
them to seek such remedy through appropriate paginal
proceedings in accordance uith lay, if so advised.Mo costs.

(Smt, Lakshmi Suaminathan)
(Member (J)

, (S »R , /Adi^ )
llember (a) '
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